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CENTRAL jviINISTMfIV:: TRIBUN•..•L
ALLAl-i' AD B a~CH: LLAHAo f.lD •

Original Api lic~ti n N .84 ef 2002

!lJ. ngwith

Original a licdtion Nc.83 f 2002.

with

Original a~plicatiQn Ne.85 of 2002.

With

Orig ina 1 A }..l ic a t ion NO.1')3 ef 2OG2

with

Original Ap~licotion N .104 f 2OC2

Bhll1a Singh
aged ab&ut 28 yeurs
s n f Sri Ram Singhasan Singh,
Rle L.B. 58 Pallav Puram Phase II
lVbdi. Pur am, M;erut.

• • ' •• ApI lic ant 1n O.A 83/02.

(By f. vocate : Sri L.T,i. S~ngh)

Kr Lshna Kumar Tiwari
aged ab ut 32 yeDrs
son ef Sri Kama1 Nain Tiwar i,
Resident f Village Stu-i Ram Pur
LamuLaL, POst- 14ma Diyara District Sultan. ur •

• • I lAp' licant In O.A. 84/02

(By Advecete : Sri L.M. Singh)

Nare n r a DaG Shuk La
aged abcut 35 years,
son of Sri Ram Sajeevan Shukla,
Residentf Village Pacidri, pvst
Bharnoh (G La Bazar) District Gorakh ur ,

• • • •• Ap'Plic ant in 0 .:... 85/02.

(By v cate : Sri L.M. Singh)

Ved Pr akash Tri?athi
aged ab.ut 32 years
s n f Sri Dinesh Tri~athi
Resident f CL 45 Pa Ll.av Pur am Phase 1
it di Pur am, l.herut.

•••••• licant in O. 103/02

~ Mv cate : Sri L.i'oi. Singh)
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N hen r a Kumar U a hyay
aged at.- ut 32 years
s n 'f Sri Ham Deo Upadhyay,
Resi ent f Shri am ur, P.O. arna Bandut.h, ,
Bara Diyara District Sultan~ur.

••• ••• licant in O •• 104/02
(By v cate : Sri L.1.1. Singh)

Versus.

1. Tro Secretary
Indian C uncil Of :;ricultural ResearCh,
New DeLhd ,

2. Tbe Project Direct r,
Cr Ja ing Sy st.arns He se rc h ,
Pallav Pur am, i Pur am, M~erut.

3. Uni n f Indi
through the Secret ry,
I'. inistry f Kgriculture
Guvern:rent of In La , Krishi Bhawan ,
N.?\"v Delhi.

••••• Res ndents in a 11 O.As;

(By v cate: Sri B.B. Sirohi)

ODE {-- ..., -- .•.... ---
The co rnmn que sti .n f low on.:' f ac i ar e inv IV2 in

these five c nnec te d O.As and it w u Id be convenient t

is se thel.l ef r by a corn,.. n or ce r ,

c asua 1 '.~ rkers under the Prc ject Lircct r, Cr

es~~rch, allav uram, '. di uram, M?erut. T!-ey instituted

O.A. N .1091/1993 fe.lr Lssuance f d irecticn t.c tre restoll'enb

t~ co ns ioer t ro ir c ise f r re qu Iar-az e tion/grant of

ter.. urary stat.us in ace r danco with tho sc ~eroo f

reguldrizatif:in f casual workers f rmulated vide office

rrerrer andum N .51016/2/9c-cstt.C Gcver nrre nt. t-f LndLa,

...inistry f rs nre I & Tr",inin:, Ne! Delhi ate d 10.09.1993,

a c y f which has been annexed t the O.A. The Tribunal

by its r er dated 18.04.2001 directe the resp0n ents t ass

necessary r ers regarding grant f the temJa rary status t

the ap; lic ant s here in in the lig ht Of the ab ve sc heme

within a Jaeri d f f ur nths fr m the ate f c mmunicati n

~ f the r der , By i"",ug09 rder ate 14.08.2001
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(Annexure P-1 j, the C 1'"im f the a lie d.ri;,s fl,jr grant f

tem rary status in acc r ance with the scheme af restated

has been rejected either en the gr unci that s me f the

ap licants were net in emJll yrserrt n 10.09.1993 r that

some thers sid not c m~lete 240 days periGd of em~IGyment

as casua I labours in a year as indicated against the name

ef e ac h ef the applicants.

3. It is submitted by the 1earred counsel that a~}'lIlicants

have received the wages in the ment.h f Jure 1993 an in

July, t~ y institu te the O.A. re f er re d t above in which

they g~t interim r der of status qUE)and since n specific

rder f terminati n f services Of the a ; licants ware

• as se d t t t:e y w u ld be deer.ed t have been in serv ice • n

relevant date i.e.• 10.09.1993. It has a Lse been pleaded by

the leQrned counsel fer the applicants that while_

examining the que st.Len wl~tmr the a plicdnts had been

engaged in service fer tt-e 'period f 240 days (206 days

in case (lIffice bserving 5 day ~s a week), the respondents

failed t take int account the office order dated

18.07.1991 which lays d wn the procedure f r com})utatilDn f

working ays f aily wages muster r 11 empl yee s ,

4. Respondents have ptraduced the fluster ReLl f

Se tember 1993. Tre narres f the applicants '0es n t find

ftlace in the J\.i.tsi:er RelJ. f W rk PeGP.le Employed in tre

month f September 1993 but that by itself viill not be

enough t r.lcl that t~ apJIIlicants were not in employment

i.::. 10.09.1993 if they ltt!Jre actually in e mpIeyne rrt in Jure

1993 fer the re ase n that n the basis f interim order f

stay they w uId be dee rred t be continuing as Daily rated

empl ye e s , In the c unter affidavit, it has been stated

that the resp n ants have n t disc nt inue the ap licants

as they themselves .J.eft their work on their own discretion.

The grant of tern rary status under the scheme af restated

was one time :pr qr amue as he ld by Hentble SUf)reIn'?Ceurt

~
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in the case of Union of India and another Vs. :''bhan Pal

and others, 2002 Sujtreme CQurt Cases (:1&S) 577, but in

case the applicants are he Id tG be in empIeyrre nt. as Casual

Labourers on 10.09.1993 i.e. ~~e date of issue of scheme

and they had rend.ered a continuous service of at Ie ast one

year which ne ans that they had been in engagen:ent for the

}t0riGci Q)f 240 days (206 in the case of office observing 5 day's

a week) they "IV u Id be entitled f@r grant f tem,~rary status.

In that view of the matter the quest Icn meds to be

e xaminecl in the light of the ebservati~m made in the ercier

after taking inte> reckoning the off ice rder dated 14.08.2001.

5. Accerclingly the O.A. succeeds and is all0VJed. Ire

impugned order dated 14.08.2001 is set aside and the

Com,etent Al..l'thority is directed to take ap rOpiriate

decision in res' act ef the aLDlicants claim a fresh in the

light of the observations made in this .rcler vJithin a period.

e f three ne rrt hs from the date of recei~t of a CGpy of this

order.

N costs •

.\13nis b/-


